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Mr. Speaker: I feel that the hon.
Member is going into individual res-
ponsibilities which, perhaps or very
probably, will be matters which would
be investigated into by the High
Court in case a petition is made to the
High Court. That seems to be the
position,

Shri A. C. Guha: Any scheme sanc-
tioned by the High Court must have
the previous sanction of the Reserve
Bank also. The Reserve Bank and
thus the Government of India can-
riot be entirely absolved of the respon-
sibility in this matte:

Mr, Speaker: That is his argument ;
But that is Aot my view.

Shri A. C. Guha: I think fhe Finarce
Minister has also admitted that.

Mr. Bpedkér: His admission won't
avail here. Whatever is my view must
prevail.

Shri H. N. Mukerjee: May I ask
whether the Reserve Bank of India
has made a specific report in regard
to the affairs of this Bank and if so,
what steps Government intend to
take on_the basis of those recommend-
ations of the Reserve Bank?

Shri C. D. Deshmukh: There is no
stage of making a report to the High
Court. As I said, under section 45 of
the Banking Companies Act, the Re-
serve Bank has to issue a certificate
before a scheme is adopted by
High  Court. Whether you call it a
report or anything else is another mat-
ter. That is really a certificate in
terms of the law.

Shri H. N. Mukerjee: My question
related...

Mr, Speaker: We will go to the next
question.

DARJEELING BANK

*1149. Shri A. C. Guha: Will the
Mmister of l-‘inance be pleased to

(a) whether any lquidator was
appointed = for the Darjeeling Bank
after its closure;

_ (b) if so, on what date and how far
‘he has proceeded with the work of
liquidation;

(c) whether. any amount has since
‘been realised and any dividend paid
to the .créditors; a

‘(d). what were the assets and liabi-
litjes_ of the Bank at the time of
<losure?
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The Minister of Finance (Shri C. D.
Deshmukh): (a) to (c). On a petition
being made to the Calcutta High
Court by a creditor in February 1948
for the winding up of the Darjeeling
Bank Ltd., the Court appointed a
Provisional Liquidator and issued final
orders for winding up the bank on the
5th April, 1948, appointing Mr. R.
Singhee as its Official Liquidator. He
was however discharged later and, in
his place, the Official Receiver of the
Court was appointed as the Official
mqmdator by an order of the Calcutta

High Court dated the 8th May, 1950.
Government are not in a position to
give information on the progress of
Hguidation work.

(d) Government have no informa-
tion.

_ Shri A. C. Gaha: May I know why
the original liquidator was discharged,
if the Government has any information?

Shri €. D. Deshmukh: Government
has no iformation on the point.

Shri A. €. Guha: May I know if any
dividend has been paid to the
depositors?

Shri C. D. Deshmukh: I should like
to have notice.

SCHOLARSHIP BOARD

*1150. Shri B. R. Bhagat: Will the
Minister of Education be pleased to
state:

(a) whether the Scholarship Board
for the Scheduled Castes, Scheduled
Tribes and other Backward Classes
students has been constituted for the
year 1952-53;

(b) it so, what is the personnel of
the Board; an

(c) the amount sanctioned for
Scholarship in the current year?

The Mol:anenta:iy Secret:ryN the
Minister Education ani atural
Research

(Shri K. D. viya): (a) Yes, Sir.
(b) The.personnel of the Board for
the year 1952-53 is as under:—
Chuairman:
Secretary and Educational Adviser to
the Government of India.
Members:

(1) Shrimatt Ganga Devi, M.P.

(2) Shri Jaipal Simgh, M.P.
(3) Shri M. V. Gangadhara Siva,

(4) Dr. Paisifabrao Deshmukh, MP.
€5) Shri Uundra Nrtbsutmtn MP,
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(6) Shri Laxmidas Shrikant. Com-
missioner for Scheduled Castes and
Scheduled Tribes.

(7) Diwan Anand Kumar, Vice-
Chancellor, Punjab University.

(8) Shri K. S. Shivam, Working
Secretary, Harijan Sevak Sangh, Delhi.

(9) Shri D. Rangaiya, Working
Secretary, Bharatiya Adimjati Sevak
Sangh, Delhi.

(10) Shri M. S. Bhatnagar, Joint
Secretary, Ministry of Finance.

11) Deputy Educational Adviser
(Scholarships).

(12) Dr. C. V. Ramchandani, Assistant
Director General of Health Services.

Secretary:

Assistant
(Scholarships).

(c) Rs. 17,50,000.

Shri B. K. Bhagat: In view of the
fact, Sir, that out of 12 Members of the
Board, there is only one member of
the backward classes, will the Govern-
ment consider the feasibility of giving
more representation to the backward
classes?

Shri K. D. Malaviya: I am afraid,
Sir, as out of these; five representa-
tions have already gone to Members
of Parliament, no more representations
can be given to the backward classes.

Shri B. R. Bhagat: May I know, Sir,
the basis on which the Board has
been constituted?

Shri K. D. Malaviya: The Board is
constituted by the Ministry on the re-
commendations of the Minister for
Parliamentary Affairs.

Shri B. R. Bhagat: May I know, Su'.
whether a representation has been
made that instead of flve non-official
representatives taken at random, the
Board should be constituted from the
Members of Parliament, and if so,
what action has been taken?

Shri K. D. Malaviya: No. The Board
has recently met and has recommended
to the Government to confine its re-
presentation to Members of
Parliament. That is a matter whid:
is under the consideration of Govern-
ment.

Shrimati Renu Chakravartty: May I
know, Sir, how many have received
scholarships from Bengal, and for what
studies?

Shri K. D. Malaviya: I will require
notice for that.

Shri Veliyudhan : I know,
Sir, whether this Schalarghm Board is
constituted yearly, or whether it wﬂi
tast for more than that?

Educational Adviser
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Shri K. D. Malaviya: It is constituted
Yyearly.

Shri Raghavaiah: May I know
whether there is any proposal to
increase the amount of scholarship for
the Scheduled Castes in case the
number of applications increase?

Shri K. D. Malaviya: If it is consider-
ed by the Government that the amount
allotted is inadequate, Government
will certainly sympathetically consider
the question of increasing the amount.

Shri B. S. Murthy: Is it a fact, Sir,
that the amount of scholarship money
being given to the Scheduled Castes is
being decreased, and if so, what are
the reasons? -

Shri K. D. Malaviya: It has not
decreased; rather it has increased.

Shri Achuthan: May I know whether
any percentage has been fixed in
awarding scholarships to scheduled
castes, scheduled tribes and backward
classes?

Shri K. D. Malaviya: The allotment
made of the amount available for
1952/53 is as follows: Total Rs. 17°5
lakhs. Scheduled Castes—Rs. 8,75,000 ;
Scheduled Tribes—Rs. 3,50,000; Back-
ward Classes—Rs. 5,75,000.
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Mr. Speaker: Order, order.

BIxraM AERODROME

*1151. Shri B. R. Bhagat: Will the
Minister of Defence be pleased to
state:

(a) whether all the lands requisi-
tioned for the construction of Bikram
Aerodrome (Patna) during the War
have been returned to the owners;

(b) if not, how much of the lands

itill to be returned





